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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

O.A. NO.1206/94 

THURSDAY THIS THE SIXTH DAY OF OCTOBER 1994 

Shri Justice P.K. Shyamsundar ... Vice-Chairman 

ShriT;V.Ramanan ... Member (A) 

G.K.Thiddana Gowda, 
Working as Branch Post Master, 
Govinkovi, 
Honnali Taluk, 
Shimoga Distt. 	 ... Applicant 

[By Advocate Shri Vinod Prasad) 

V. 

Senior Superintendent of 
Post Offices, 
Shimoga Division, Shimoga. 

Sub-Divisional Inspector (Postal], 
Shimoga East Postal Sub-Division, 
Shimoga. 

B. Shridharachari, 
5/0 Bhaskarachari, 
aged about 27 years, 
R/o Govinakovi, 
Honnali Taluk, 
Shimova Distt. 	 ... respondents 

[By Advocate Shri C. Shanthappa, Standing Counsel 
for R-1 and 2 and Shri Basavaraj Mekki for R-3) 

OR D ER 

Shri Justice P.K. Shyamsundar, Vice-Chairman: 

1. We have heard Shri Vinod Prasad on this applica- 

tion which 	is 	really 	in 	vain. The applicant 	6is 

right now a person holding the post of .ranch Post 

Master [ tBPM' for short] of Govinakovi Post office, 

Honnali Taluk, on provisional basis. He appears to 

be hurt by the selection of Respondent ['R' for short) 

n9.3 also on provisional basis in the very post office. 

Acording to Shri Vinod Prasad such an order could 
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not have been me as nI two persons can be aPpointo 

provisionally fo the 	me job. We agree. But the 

distinction we n'tice hre is that the impugned order 

of appointment lthough stated to be provisional it 

had been made after screening and considering the 

cases of both te appli, ant and R-3 for final selec-

tion. ApparentH, R-3 hiving secured more marks 

the prescribedexminati 	he got the nod. But e4ore 

making a pucca Lrder t e department appears to have 

thought it fit o make a provisional order, in favour 

of R-3 before; inalisi,g the antecedent requirements 

enjoined under ithe ru es. 	The requirements being 

details of incne, abi ity to provide accommodation 

for the purpose!of houing the post office etc. Now 

they apparently have m de such an enquiry and have 

filed a report 	fore us which shows that R-3 is other- 

wise also eligi'le for the post being the receipient 

of income of L8,000 '  ' od and he lives in a house 

alongwith other' member1  of the family where he is 

able to provide one romfor housing the, post office. 

These are the ssentiaiI requirements which conferred 

R-3 for the appHintinentas BPM. The case of the appli- 

cant is that 	provional appointee is now sought 

to be regularl' appoin ed. But the serious argument 

of Shri Vinod 'rasad JS that all the enquiry should 

have been made prior to making an appointment and 

enquiry made 	post fcto is of no avail. There 

may be some fo,ce in t is argument but we do not see 

how the provi onal order made in favourof R-3 can 
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possibly be assailed. Now that  the requirements enjoin-

ing . the appointin&t of BPN are admittedly satisfied 

and R-3 who has a bonus point in favour having secured 

higher marks than the applicant, we do not see any 

reason how the appointment of R-3 can be challenged. 

In this view of the matter, this application fails 

and the same is dismissed. No costs.. 
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